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Rv .Advocate Dr. Surat Singh
Versus

Union of India through

■  - ■ Mrnistry'orsoience and Teohonology Bhawan,
r  New Delb i.

5  Controller of
-  --- ^ P-ncipal Account Off icer.

Ministry of Science a
.  Technology Bhawan.

Mehraul i. Road,
New De 1 hi.

By Advocate Shri K.C.D. Gangwani. ̂
ORDIE

Respondents

n.resh Kumar and Narender Kumar have (.led a joint
.  f Q ipttcr issued

application seeUng relief of nuashing of a
the respondents to the employment exchange to rep

"  1 io.Kmirpr<; bv another
^ uif^rkinff as a casual labourers oyapplicant «ho were worhing

gpi- of casual labourers. , , „

:;,ten by the respondents to the employment exchange ca in
t.ash names, be duashed and respondents be direct.d

regularise their services.

,  it is also pleaded that the applicants have already
Ported for 200 days and the moment they will —
davs, they will become eligible for being regularised, so
pendents be directed to regularise them after giving them



an opportunity for working for 240 days,
The respondents contested th.s O.A. and have

.tfe. that in their organisation there are two posts of Group
'D' a<'ainst whjch.two employees do the work of peon and

'ofnce wor. suitahie to their nature of Joh such as da.
and despajt.c.h. et.o. and last year due. to accumulation
eecords and also rush of work, the services of the applicants
were taken through the employiaent exchange after following due
process of recruitment. Initially they were engaged tor 89
days from 12.8.98 to 10.11.89. Since certain other work
hecame available, so they were again engaged from 13. 11.98 to

C 9.2.99. Again their services were taken from 16.2.99 to
31.3.99 and it was a fact that one of the regular group 'D'
employee had fallen sick and was hospitalised for serious
ailment. so they were being engaged. Now since both the
employees have returned from leave and work relating to
records has not materialized, so there is no need of any hand
in addition to regular employees. As such, the letter written
to the employment exchange has already been cancelled. So it
is stated that the case of the applicants cannot be taken up

^  ■ 4- • ainnf thpre is no work available and they
for regularisation since there

are not required.

4  I have heard the learned counsel for the parties
and have gone through the records.

5  the outset I may mention that when this case was

listed for the first time an interim relief was also asked for
and respondents were directed not to disengage the services of
the applicants till 15.6.99. and they were also directed to
explain their stand on interim relief by the said date.
6, Respondents have filed an MA 1748/99 for vacation
Of the stay, I have heard on that application also.

col nf 1-hf^ O 4 I find that the first7  From a perusal oi tne u.a. i



. 3.

prayer is that the letter written to the employmentVL^change
s|^ing the name of fresh candidate should be quashed. As far
as^'^this relief is concerned, the respondents have stated in

their reply, that.they have cancelled this letter as no work is
available with them as their regular employees have returned

from leave. Since the respondents themselves have admitted

they they have cancelled this letter, so this relief sought
for by the applicants have become infructuous.

8  As ._ f.ar as the relief seeking regular isat ion is

concerned, the counsel for the applicants admitted that at the

time of filing of the O.A. the applicants had not worked

^  continuously for 240 days and they had worked only for 200
days. As regards this relief, I find, that the application is

premature. As per the instructions on the subject, a casual
labourer who has worked only for 200 days has no right to

seek regularisation until he completes 240 days.

9  ̂ In view of the discussion above, although the

reliefs cannot be allowed, however, at the request of the

Leaxned .co:unsel ..for the applicant it is ordered that if any

work is available, they will not engage the services of any

other junior/fresher in preference to the applicants. Ordered

accordingly.
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